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, Reg. No: 126/1584
BEFORE THE HON’BLE NATIONAL GREEN T % AL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 49/2021 (WZ) e

r.Sayyed Mohammed Sabir Usman ....Applicant

- — e L ET

Versus

Union of India through Secretary,
MOoEF&CC and Ors. ....Respondent(s)

Reply-Affidavit on behalf of Maharashtra Pollution Control
Board i.e. Respondent No. 4

I, Tanaji Yadav Age-adult , Occupation -Service , the Sub-
Regional Officer of the Maharashtra Pollution Control Board at
Mumbai-I , having my office address at Kalpataru Point, 1* Floor,
Near Sion Circle, Sion (East), Mumbai-400 001, do hereby state on

solemn affirmation as under:-

1) I am filing this Affidavit in compliance of this Hon’ble
Tribunal order dated 17/2/2023 on behalf of the Respondent
No.4 i.e. Maharashtra Pollution Control Board before this
Hon’ble Tribunal.

2)  Isay and submit that the instant Application is filed regarding
violation of environmental norms by the Project Proponent
i.e. Respondent No.8 -M/s.Castle Realtors Pvt Ltd, Mumbai
in developing a housing project “NDW Aquagem” situated at
City Survey (CTS) No.1/378 of Mazgaon Division, Balwant
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I say and submit that the Respondent No.l, Ministry of
Environment & Forest, Government of India had granted
Environment Clearance on 25/6/2007 for construction of
residential and commercial complex at C.S.No.378 and 1/378
of Mazgaon Division, Mumbai. The total plot area is
4,855.93 sq.mtrs. and the total built up area is 31,389.89
sq.mtrs. The Respondent No.8-Project Proponent has not

obtained renewal of Environment Clearance till date.

I say and submit that the Respondent Board had granted
Consent to Establish on 5/11/2009 to Respondent No.8-
Project Proponent for the development of land/plot as new
construction activities for construction of residential and
commercial project named as M/s.Castle Realtors Pvt.Ltd. at
the aforesaid site on total plot area of 4,855.93 sq.mtrs., total
built up area of 31,389.89 sq.mtrs., which was valid till
commissioning of the project or five years whichever is
earlier. A copy of the Consent to establish dated 5/11/2009 is

annexed herewith as an Exhibit-A.

I say and submit that in view of the non-compliances observed
during the visit of Board officials on 11/10/2021 to the site of
the Respondent-Project Proponent, the Réspondent Board had
issued Proposed directions on 12/11/2021 to the Respondent
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No.8-Project Proponent for failure to revalidate the

Environmental Clearance from the Competent authority, not
revalidate Consent to Establish and not obtained Consent to
Operate from the Respondent -Board, the STP of capacity 150
CMD was provided, however, the same was not found in
operation at the time of visit, failure to provide OWC for the
treatment of organic waste and failed to obtain NOC from the
Central Ground Water Authority. A copy of the Proposed
directions dated 12/11/2021 is annexed herewith as an

Exhibit -B.

6) I say and submit that the Respondent No.8-Project
Proponent had applied for Consent to Establish (Re-
validation ) vide UAN No.0000133880 on 10/3/2022.
While scrutinizing the said application, it was observed
that Respondent No.8-Project Proponent had failed to
submit compliance of the Proposed directions
dtd.12/11/2021, handed over the occupancy without
obtaining consent to operate, applied with increased
investment as compared to earlier obtained consent to
establish, not paid adequate consent fees etc. The said non-
compliances was brought to the notice of the Respondent
No.8-Project Proponent by issuance of Show Cause Notice
for refusal of Consent to Establish (Re-validation) on
5/5/2022. A copy of the said Show Cause Notice dated
5/5/2022 is annexed herewith as an Exhibit-C.
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7) 1say submit that the Respondent-Project Proponent vide IQtter “\ 5
dated 25/5/2022 had submitted unsatisfactory reply and aT&g\ ; :ltfi
handed over the possession without obtaining Consent to

Establish (Revalidation), Consent to Operate and also failed

to submit revalidated Environmental Clearance.

In view of the above non-compliances , the
Respondent-Board has refused Consent to Establish
(revalidation) vide letter dated 29/3/2023. A copy of the
Refusal of Consent to Establish (Re-validation) dated

29/3/2023 is annexed herewith as an Exhibit-D.

8) I say and submit that the Respondent -Project Proponent had
applied for Consent to Operate vide UAN No.0000135371 on
30/3/2022. While scrutinizing the said application, it was
observed that the Respondent No.8-Project Proponent had
failed to submit compliance of the Proposed directions
dtd.12/11/2021, failed to revalidate Consent to Establish ,
handed over the occupancy without obtaining Consent to
Operate etc. The said non-compliances was brought to the
notice of the Respondent No.8-Project Proponent by issuance
of Show cause Notice for refusal of Consent towards applied
Consent to 1* Operate on 15/6/2022. A copy of the said Show
cause notice dated 15/6/2022 is annexed herewith as an

Exhibit-E.

9) Isay and submit that the Respondent No.8-Project Proponent
has falled to submlt reply to th fid S]{)w cause notice dated

\ aa’i
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15/6/2022 and also handed over the possession without
obtaining Consent to Establish (Revalidation), Consent to
Operate and also failed to submit revalidated Environmental
Clearance.

In view of the above non-compliances, the Respondent-
Board has refused 1% Consent to Operate vide letter dated
28/3/2023. A copy of the Refusal of 1% Consent to Operate
dated 28/3/2023 is annexed herewith as an Exhibit-F.

10) I further say and submit that in compliance of this Hon’ble
Tribunal order dated 22/7/2021, the Joint Committee Report
was filed before the Hon’ble NGT on 9/5/2022, which was
taken on record by this Hon’ble Tribunal.

Solemnly affirmed on this {".ﬁ...day of April, 2023 at
Mumbai.

I know the affiant, For and on behalf of MPCB —
Respondent No .4,
ADVOCATE (Tanaji Yadav)

Sub-Regional Officer, Mumbai-I

BEFORE ME

i 2>

VASANT B. MORE

Notarv Gr. Mumbai

REGISTER Sr. NeZ4.12023
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~ #AAHARASHTRA POLLUTION CONTROL BOARD
D L
a3 _ o Kalpataru Point,
g il e L g ok 2nd . 3rd & 4th floor,
st == Opp. gmepgnft o
s s, y ; Near Sion Circle, Sion (E),
T e e it R B Mumnbai - 400 022.
infrastructure Project/LSl. S s 39[ it 05///}12009

Consent No. BO/RO (P&P)EIC No. MU-11

Consent to Establish under Section 25 of the Water {Prevention & Control of
Pollution) Act, 1974 & =nder Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization under Rule 5 of the Hazardous Wastes
(Management, Handling & Transboundry Movement) Rules 2008,

[Yo be referred as Water Act, Air Act and HW (M,H &TM) Rules respectively].

~onsent to Establish is granted tc
. M 5. Cestle Realtors Pvt. Lid.

> 8 No. 1/378 & 378, Mazgaon Division

1 neslit Road, Mumbai-400 10,
ocat-y in tre crea .omiereéw unaer the provisions of the Waler Act, Air Act and
suthomization ander e orasens of HW (M H &TM) Rules subject (o the provisions of
e Aot ans the Rules ana the orders that may be made further and subiect to the
iodow g ter s and Conditiung

5 The Censent tc Estabiish is vali¢ 4p to Cannnissioning of the Project or § years

vthich ever is eariier.

For deviopment of iand/pict as riew construction activities for construction of residential
& Commercial projuct named as M/s. Castle Realtors Pvt. Ltd. C.5.No.1/378 & 378,
Mazgaon Division At- Nesbit Road, Mumba:-400 010 on total plot area of 4855.93 sq.
mtr & total built up area of 31389.89 sq.m including ulilities ¢f Residential project as
per construction commencement certificate issued by local body.

2. CONDITIONS UNDER WATER (Prevention & Control of Pollution) ACT, 1974: -

(i) The quantity of sewage effiL 2nt fr i j
m’/d:y ity of sewage effiL 2nt from above construction project shall not exceed 110.0
(i) Sewage Effluent Treatment: Tne Appicant shall provide a comprehensive sewage
treatment plant and treatment as is warranied with reference to influent qualily and
o Yy § - e - : 1
_ONESPL{L,’“Q mode of disposal and cparate and maintain the same continuously so as
to achieve the quality ¢f treaied effluent 10 the following standards: -

(1,) ‘EH e Nt to exceed 6510 8.0

{i, _ousﬁpended Schids NCLG e4ceed 100 mg/!
(3) 30D 3 days 27 (. et ta S ioed 20 mg/i‘
i4) '—ecal_Con forri Netio ex &cd 560H100H mi .
(7) Resigual Chlorine NOt 10 excend 01 mé/l
{Sx : ~:"\L‘ e A : 4 .
tgj e i\; Je G SXCeed 01 mg/l.
},’; ,ﬁ) g malieiy MGG ZxCEEd 10 mg/!
{10 ot 5 gech ey 50 mg/i




(iii}

(iv)

—l

O

10

4465

Sewage effluent Disposal: - : s T
The treated domestic effluent shall te 80 % recyclec and reused for flushing, fire f:gh!mg’_‘. AR
and cooling of Air condtioners and remaining shall be discharged inlo MCGM-Z ‘

drain/utitized on land for gardening In nc case, effiuent shall find its way to any water\“*';:._

body directly/indirectly at any ime : BE N !,,.},?;;
The project authorities should opt environmental friendly technologies like .+

ozonation, UV treatment etc by replacing chlorination,

Non-Hazardous Solid Waste: -
The total quantity shall not exceed 576 Kg per day and shall be segregated and treated

as follows: -

[Sr Type of Segregated solid | Quantity | Treatment [ Disposal
L opwane. o SRR L S e
1 |STPSludge =~ 1100 .1 Composting Used as manure
2. | Bio degradable Waste 14760 ! Vermi Composting | Used as manure
( 3. | Non-Bio degradable Waste 1 Ea Send to authorized i
’ recycler =

= -ia e e e — e

Other Conditions: -
All activities shall be in resonance with the provisions of Indian Foresi Act, 1927 (16 of
1927), Forest (Conservation) Act, 1980 (69 of 1980) and Wildlife (Protection) Act, 1972
(53 of 1972), and speciaf notification published for area wherever applicable and all the
Environmental Staiutes and instruments.

This Consent to Establish is issued oniy for New Construction/Developing Construction
Project purposes.

No quarrying activities shall be commenced in the area unless appropriate permissions
are obtained for a limited quarrying material required for construction of local residential
housing and tracitional roac mainienance work, provided that such guarrying is not done
on Forest Lands and the materia' :s not exported to the outside area.

There shall be no feling of trees whether on Forest, Government, Revenue or Private
lands except as per prevailing Rules

Extraction of Groundwater for the project s'iall require prior permission of the State

Ground Water Autharity or other relevant authorities, as applicable;
Near the activities that are reiated to water (like activity of water parks, water sports)

and/or in the vicinity of lake, Dissolved Oxygen sha!l not be less than 5 mygl/liter.

In order 1o ensure that the water from this preject do not enter into outside environment,
the nallas crossing the township/complex premises, shall be lined, covered and made
water tight by the applicant within the premises with intermittent inspection of chambers
following good engineering practices as per the regulations of local body.

The Applicant shall prepare management plan for water harvesting, roof-water
reclamation, water/storm water conservation and implement the same before handling

over of complex for occupation.
Applicant shall provide fixtures for showers. toilet, fiushing and drinking should be of low

flow gither by use of aerators or pressure reducing devices or sensor based control.

The Applicant shall draw plars for. the segregation of solid wastes into biodegradable
and non-biodegradable components. The biodegradable material shall be recycled
through scientific in-house composting (i.e vermi-composting facility within premises)
with the approval of local body. The proper demarked area shall be identified for
collection & storage of MSV/ properly which, sha'! be finally disposed off at approved
Municipal Soiid Waste landfill s.'e of loca! body environmentally acceptable location and

\,\ :’Q o\l ¥ t.fO ::-",;\
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B il . o - : ic. commercial, and
e 07 vod. clarified that the term solid waste includes domestic, € 1al,
pgnod. 1t 1 o edical wastes. The activities of

garden wastes, but does not include hazardous and bio-m
_bio-composting and engineered lanafi!l sriall be as per the
AT 7 Rules, 2000, _ et
13 Applicant shall be responsibl: 10 ‘ak2 adequate precautionary measures as detailed in

this consent. e 3
12. The applicant/generator shall be responsible for safe and scientific Icollect'on,
transportation, treatment and disposal of Bio-Medical Waste as per the provisions !nade
under the Bio-Medical Waste (Management & Handling) Rules, 1998. Any activity as
defined under BMW (M & H) Rules has 1o obtain a separate Authorization from

Maharashtra Pollution Control Board. '
13. Cor disinfections of waste water ultra violet radiation shall be used in place of

chlorination
14. Vehicles hired for construction activities should be operated only during non peak hours.
18 Ready mixed concrete used in building construction should apply separately for consent
from the Board.
16. The applicant, during the construction stage shall provide

Municipal Solid Waste (M&H)

a) Septic tank and soak pit of adequate capacity for the domestic effluent generated due to
workers residing at site.

b) Proper loacing and unloading of construction material, excavated material and its proper
disposal as per MSW (M&H) Rules 2000.

c) Cutting of trees is not permilled. however in unavoidable conditions necessary
permission fron: the local body shall be obtained

d) Green belt of 33% of the open space shall be developed.

4. The Applicant shail comply with aii ine provisions of, the Water (Prevention and Contro}

oi Pollution) Cess Act, 1877 it be referred as Cess Act) and Rules as Amended, 2003

and Rule:s there under: -
The daily waler consumption for the followinj categories shall not exceed, as under

{iy Domestic From ULB From other sources
{In CMD) (in CMD)
a} Domestic 137.0 NA
b} Make up water for NA, NA,
Swimming pool
¢) Make up for fire fighting NA NA
d) Agriculture/Gardening 3.0 NA

5. CONDITIONS UNDER AIR (Prevention & Control of Pollution) ACT, 1981: -

(h The Applicart may instali G1 no. of diesel generating sets (DG Set) of capacity
1x¢50KVA and shall be equipped with comprehensive control sysiem as is warranted
with reference to generations of emissions and operate and maintain the same
continuously so as to achieve tne level of poliutants to the following standards: -

Standards for emissions of air Poliutants
[) TSPMAPM _ NottoExceed
L Not to Exceed

1502 (G set)

1150 [ mg/iNm® ]
| 6.48 |Kg/day |
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(I} The following measure shall t_;e gaken.
Adequate mitigation measures shall be taken to cantrol emissions of SO, NOx, SPM, .

a)
RSPM. ; ,
b) Applicant shall achieve following Anoiznt Air Guzlity standards.
[1SPM T [Notio Excsed (Annual Average) [ 140 Jpgira |
Notlo Exzeed (24 ncurs) 1200 Tugrm® ]
2SO0, " | Notto Exceed (Annual Average) 60 [pg/m® |
. Notto Exceed (24 hours) B0 | pg/m’
3 'NO, ! NottoExceed (Annual Average) 680 | pg/m
__ | NottoExceed (24 hours) 80 | pa/ m;
4 [ RSPM _Not to Exceed (Annual Average) 60 |ug/m’
__i______ . INotioExceed (24 hours) 100 [ pg/ m’
{1 The Applicant shall observe the following fuel patterns
No. | Type of Fuel , Quantity ERes Secis
L Towsel - laggim T~ —————

(IV) The Applicant shall erect the Chimney (s) of the following speciiications
[ No. " Chimney attached to DG Height zbove roof top of the
e AR, __{ building in which it is installed.

[T 'OGset (1x250KVA) __140mtrs. ¢

(V) Conditions for DG Sets: -

1 Noise from DG Sets shall be controlted Dy providing acoustic enclosure or by treating the

rocm acoustically.

2 Applicant should orovide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room shall be designed for minimum 25 dB(A) insertion loss or
for meeting the ambient noise standaids, whichever is on higher side. A suitable exhaust
muffler with insertion loss of 25 dB(A} shall also be provided. The reasurement of
insertion loss shall be done a’ different points a* 0.5 meters from acoustic enclosure/
room and then average

3 The Applicant shouid make ¢fors 1o pring dewan noise level due to DG Set, outside the
premises with ambient noise evei regu1eman’s by proper setting and control measures.

4 Installation of DG Set must e st .ctiy in compuance with recommendations of DG set

manufacturer.
A proper routing and preventive mainlenance procedure for DG Set shall be set and

! <
foliowed .n cons:iltation with the DG manufacturers, which would heip to nrevent noise
levels of DG Sets from deter:orating » i1 use

6. The DG set shall be opera‘ed cr'y i case of power failure, The applicant shall make
arrangement for regular elec!-ical power

7 The Appiicant shall not ~ause any nuisance in the surrcunding area due to operalion of
DC sets

8 in case of problem:s. the D.3 set shall not te operated until it is set back to salisfactory

positicn
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‘ 4 ther nditions: e
: Wb ?he‘Af?Ticam shall provide ports in the chimney and facilities such as ladder, platform

% i i j ‘ ' tion to/and for
AH A ewﬁr monitoring the air emissiurs and the same shall be open for inspect
¥~-‘—""Lis’e of the Board's staff. The chimneys shall be numbered, as $-1, $-2 etc and these
shall be painted/ displayed tc faciitate idmziflcqtnc;n, ; i
b Water spraying shall be done on ground to avoid fugi Ive emissions. = -
c; Construgtio):\ raa\erial shall be carried in enclosed vehicles during constriction activities.

(Vi)  Conrditions for Utilities like Kitchen, Eating Places etc: - : .

1. The kitchen shall be provided with exhaust system chimney with oil catcher connected to
chimney through ducting. : .
The toilet shall be provided with exhaust system connected to chimney through ducting.
The air conditioner shs!l be vibration proof and the roise shall not exceed 68 dB (A).

The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher than
the nearest tatlest building through ducting and shall discharge into open air in such way
that no nuisance is caused to neighbors.

(VIll}  The Applicant shal' take adequate measures for control of noise levels from its ow
sources within  the complex (residential cum Commercia!) in respect of noise to less
than 55 dB(A) during day time and 45 dB(A) during the night time. Daytime is reckoned
as between 6 am. o 10 P-m. and Nighttime is reckoned between 10 p.m.to 6 am,

{IX) Construction equipments generating noise of less than 85/90 db(A) are permitted.
(X} No construction work is permitied during nighttime.

6. CONDITIONS UNDER HW (M, H &TM) RULES, 2008:

s2wN

{i) The applicant shall hand:e hazardous wastes as specified below:
Sr. | ltem No. of Process Type of " Quantity Disposal ,
No. | generating HW as per / Waste ] {
Schedule-!
f 1 i 5.1 i Used/Waste l 20 lit/yr [ Sale to authorized re -processorj
i O

(i) The authorization is hereby granted to Operate a facility for collection, storage, transport
and disposal of hazardous waste.

6. The applicant shall certify that the bricks used in construction are manufactured
using the ash from Thermal Power stations if it is within a radius of 100 km. from
Thermal Power Plant and submit the names of bricks manufacturer.

& The applicant shall obtain Consent to Operate from Maharashtrz Pollution Control
Board before commissioning of the project.

3. The applicant shall adopt erv.ronment friendly iechnology in develcpment of the
project.

construction stage.

b2 The applicant shall yse flv ash based material/products as per the provisions of
fly ash Notification of 14.09.1999 and as amended on 27.08.2003.

Energy conservation Measures like instaltation solar panels for lighting the area
outside the building should be integrated part of the project design. LI

/TF\\
{ ;/@‘Z‘ fia N\
o YN

R , /e
oLk, . & g

§




—4 SO -

L e
6 . " . ,j AR

12. This Board reserves the right 10 amend or add any conditions in this consent and\'{. B

the same shall be binding on the Applicant; _ e F\P’

13. The The applicant shall comply ~ith the conditions of Environmental Clearance granted o
by MoEF, Gol vide letter no. 21-669/2006-1A-111 dated 25.6.2007.

14.  The capital investment of the project is Rs. 46.0/- crores.

For and on behalf of the
Maharashtra Pollution Control Board

(V.B. Wag;jale)

Regional Officer (P&P)

10,

Mis. Castlie Realtors Pvt. Lid,
C.S.No.1/378 & 378, Mazgaon Division
At- Mesbit Road, Mumbai-400 010.

Copy forwarded with compliments 0

The Collecter, Mumbai

Copy to

1. Regional Officer, MPCB, Mumbal

2 Sub Regional officer, Mumbai- | MPCB.

3 Chief Accounts Officer, Mumbai, MPCB,
Received consent fee of

"~ Amount " DDNo. Date Drawnon

|7~ Union Bank of india

‘Rs 50000 029450 | 119.2009
Cess Branch MPCB, Mumbal
5. Master fle

I
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“3+" )% |MAHARASHTRA POLLUTION CONTROL BOARD

Regional Office, Mumbai

Regional Office, Mumbai,
Kalpataru Point, 1t Floor, Sion Circle,
Sion (E), Mumbai- 400 022

No: MPCB/ROM/PDITB - 2.\ \ || 200

To,

M/s. Castle Realtors Pvt. Ltd.

CTS No. 1/378 of Mazgaon Div., Balwant Sin
Nesbit Road, Mumbaij 400010

Date: |2./11/2021

gh Dhody Marg,

Sub: Proposed directions u/s 33A of the Water (Prevention & Control of Pollution)
Act, 1974 31A of the Air (Prevention & Control of Pollution) Act, 1981

Ref: 1. Visit of Board Officials vide dtd 11/10/2021.

achieve the prescribed standards as per consent conditions.

AND WHEREAS, Board officials visited your site vide reference 1 above &

reported following non-compliance;

1. You have not revalidated Environment clearance from competent authority.
2. You have not obtained consent to establish and operate from Board.
3. You have provided STP of capacity 150 CMD which was not found in

Operational during the visit.
4. You have not provided OWC for trea

tment of organic waste.

5. You have a Bore wel| inside your premises: however, you have not
obtained the NOC from Central Ground water authority (CGWA,).

NOW THEREFORE, in exercise of the power confirmed by the Board upon me
u/s 33A of the Water (Prevention & Control of Pollution) Act, 1974 & u/s 31A of the Air

{Prevention & Control of Pollution) Act, 1981 fo
against your project as to —

llowing proposed direction are issued
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1) Why your existing activity shall not be closed down?

2) Why the competent authorities shall not be directed to disconnect water &
electricity supply for closing down activity.

3) Why legal action shall not be initiated against your activity.

You are hereby directed to submit your reply within seven days from the receipt
of these directions, failure to this, it will be assumed that you have nothing to say, and
closure directions will be confirmed & competent authorities will be directed to
disconnect your water & electricity supply to stop your activities, which may please be
noted.

For and on behalf of
Maharashtra Pollution Control Board.

I/c Regional Officer, Mumbai
Copy submitted to:- ’
1. Asst. Secretary (Tech.), MPC Board, Sion, Mumbai — for information.

Copy to:
A . ub Regional Officer, MPC Board, Mumbai -|
- He is directed to serve copy of direction to industry, take necessary follow-up towards
compliance of the direction and submit Action taken report.
2) Master File.

M/s. Castle Realtors Pvt. Ltd.
CTS No. 1/378 of Mazgaon Div., Balwant Singh Dhody Marg,
Nesbit Road, Mumbai 400010
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VIAHARASHTRA POLLUTION CONTROL BOARD

g ’?gl;'24010437124020781.124014701 femem  Kalpataru Point, 2 - 4" Floor

-~ Fax: 24024068 / 24023515  mmm— Opp. Cine Planet Cinema,
Website: http://mpcb.gov.in W Near Sion Circle, Sion (E)
E-mail: jdwater@mpcb.gov.in “" Mumbai-400 022.

“Your Service is our Duty” :
No.BO/JD(WPC)/SCNTB- 220§ 01 O Date: © 510572022

To,
M/s. Castle Realtors Pvt Ltd, 1/378, 378,
Mazgaon Division, Nesbit Road,

Mumbai.

Sub: - Show Cause Notice for refusal of consent towards applied Consent to
Establish (Re-validation).
Ref: - 1] Your application for Consent to Establish (Re-validation) vide UAN No.
0000133880.

WHEREAS, you have applied fc? Consent to Establish Under Section 25 of the
Water (Prevention and Control of Pollution) Act, 1974; under Section 21 of the Air
(Prevention and Control of Pollution) Act, 1981 and Hazardous & Other Wastes (M &

T M) Rules 2016.

AND WHEREAS, After going through your application below detail
noncompliance observed. :

a. As per submitted document there is case is filed in Hon'ble NGT vide OA no.
49/2021 from Sayyed Mohammed Sabir Usman, Clarification regarding the
same not submitted.

You have not submitted details of final judgment about filed case.

Proposed direction issued on 12.11.2021 Your submitted reply is inadequate
and not complied. :

You have not obtained re-validation of consent to establish.

You have given occupancy without obtaining consent to operate.

You have applied with increased investment as compared to earlier obtained
consent to establish. -

g. You have not paid adequate consent fees.

NOW THEREFORE, you are hereby directed to show cause as to why your
applicatio for grant of Consent should not be refused under the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of
Pollution) Act, 1981 And Hazardous & Other Wastes (M & T M) Rules, 2016.

You are hereby called upon to submit your reply to this notice within a period
seven days from the receipt of this communication, failing which, Board have no option
than to refuse your Consent as mentioned above and to initiate appropriate legal
action under the provision of the Water (Prevention& Control of Pollution) Act, 1874
and Air (Prevention & Control of Pollution) Act, 1981 against you, which may please

be noted. discussed C\\
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Dr. Y. B. Skntakke <%
Joint D%rec&&(WPC)
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sub Regional Officer Mumbai-l — They are
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%% MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437
...24044532/4024068/4023516 e
- '_Website: http://mpcb.gov.in i‘ﬁ
Email: jdwater@mpchb.gov.in |/

Kalpataru Point, 2nd and
4th floor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-400022

No. BO/MPCB/)D (WPC)/Refusal/UAN Date: 29/03/2023

No.0000133880/CR/2303002500

v e

M/s. Castle Realtors Pvt Ltd, 1/378, 378,Mazgaon
Division , Nesbit Road , Mumbai.

Right to Public Service Act
Your Service is Our Duty

Sub: Refusal of Consent to Establish (Re-validation) under Section 27 of
the Water (Prevention & Control of Pollution) Act, 1974 and Section
21 (4) of the Air (Prevention & Control of Pollution) Act, 1981.

Ref: 1. Your application for grant of Consent to Establish (Re-validation) having
UAN No. MPCB-CONSENT-0000133880.

2. SCN for refusal of Consent dtd-05.05.2022.

WHEREAS, this office is in receipt of your application for grant of Consent to Establish
(Re-validation) under section 25 of the Water (Prevention of Control of Pollution) Act, 1974 &
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and Authorization
under Hazardous & Other Wastes (Management & Transboundry Movement) Rules, 2016.

AND WHEREAS, Board office has issued show cause notice vide reference (2) for following
non compliances.

1. As per submitted document there is case is filed in Hon’ble NGT vide OA no.
49/2021 from Sayyed Mohammed Sabir Usman, Clarification regarding the same not
submitted.

2. You have not submitted details of final judgment about filed case.

3. Proposed direction issued on 12.11.2021 Your submitted reply is inadequate and not
complied.

4. You have not obtained re-validation of consent to establish.

5. You have given occupancy without obtaining consent to operate.

6. You have applied with increased investment as compared to earlier obtained
consent to establish.

7. You have not paid adequate consent fees
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AND WHEREAS, in the return PP submitted reply which is not satisfactory and also noted - -

that You have not obtained re-validation of Environmental Clearances & also not compl ;&;‘;
below points. /, «l*a‘:/f
[ R ORI
1. You have given the possession without obtaining consent to establish (ﬂeQC*F Tt
validation) and Consent to Operate. \ C}  RegWo
2. You have not obtained re-validation of Environmental Clearance. \\;;3{\- \
In view of above, your application for grant of Consent to Operate is hereby refus\a Mf"%’

under Section 27 of the Water (Prevention & Control of Pollution) Act, 1974 and Section 21
(4) of the Air (Prevention & Ccntrol of Pollution) Act, 1981 for the above non-compliances. If
you are aggrieved by this order, you may prefer an appeal as per provision in the Water
(P&CP) Act 1974 & the Air (P&CFP) Act 1981 within 30 day’s time from the date of receipt of
this letter.

e
71170466] s; S i
ab27145d Signed by: Dr. Y.B.Sontakke

25293dc3| Joint Director (WPC) /
33bbcf86| Forand on behalf of,

%?é;g gg‘f} Maharaﬁftg Polluﬁon Control Board
823pad70 ;dwuer@rﬂpﬂi.& .in

2023-03-29" ;gnof 50 1ST

aS5labé6te

Copy to:

1. Regional Officer, MPCB-Mumbai- for information, please.

2. Sub Regional Officer, MPCB-Mumbai I- for information. You shall communicate to
the applicant and Initiate Legal Action against PP through Legal Module.

pal S
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Exner T — E

~4SG —
MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010437/24020781/24014701 —— Kalpataru Point, 2™ - 4" Floor
T\ Fax: 24024068 / 24023515 mm———  Opp. Cine Planet Cinema,
‘ﬂ;}'\j\ﬁ;Website: http://mpcb.qov.in W Near Sion Circle, Sion (E)
o e o

¥y, . E-mail jdwater@mpch gov.in NP Mumbai-400 022
o> 1+ .
%A,. ;o “Your Service is our Duty

Gt ’_No.BOIJD(WPC)lSCNn'B-2206&5(/1)‘L Date: 1S 10612022

.-;"" To,

f}f.’ ; _~" Mls. Castle Realtors Pvt Ltd, 1/378, 378,
Mazgaon Division, Nesbit Road,
Mumbai.

Sub: - Show Cause Notice for refusal of consent towards applied Consent to
1%t Operate.

Ref: - Your application for consent to 1%t Operate vide UAN No. 0000135371.

WHEREAS, you have applied for Consent to 1t Operate Under Section 26 of
the Water (Prevention and Control of Pollution) Act, 1974; under Section 21 of the Air
(Prevention and Control of Pollution) Act, 1981 and Hazardous & Other Wastes (M &

T M) Rules 2016.

AND WHEREAS, After going through your application below detail
noncompliance observed. :

a. As per submitted document there is case is filed in Hon'ble NGT vide OA no.
49/2021 from Sayyed Mohammed Sabir Usman, Clarification regarding the
same not submitted.

You have not submitted details of final judgment about filed case.

¢. Proposed direction issued on 12.11.2021 Your submitted reply is inadequate
' and not complied.

d. You have not obtained re-validation of consent to establish.

e. You have given occupancy without obtaining consent to operate.

o

NOW THEREFORE, you are hereby directed to show cause as to why your
application for grant of Consent should not be refused under the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of
Pollution) Act, 1981 And Hazardous & Other Wastes (M & T M) Rules, 2016.

You are hereby called upon to submit your reply to this notice within a period
seven days from the receipt of this communication, failing which, Board have no option
than to refuse your Consent as mentioned above and to initiate appropriate legal
action under the provision of the Water (Prevention& Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981 against you, which may please
be noted. discussed

Joint Dirextor (WPC)
Copy to-
1. Regional Officer MPCB Mumbai, Sub Regional Officer Mumbai-l — They are
directed to submit present status report of the industry within 7 days and ensure

that SCN to be served to the industry.
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and

Fax: aRe 4th floor, Opp. Cine Planet
24044532/4024068/4023516 b Cinema, Near Sion Circle,
Website: http://mpcb.gov.in ‘l‘ﬁy Sion (E), Mumbai-400022

- Email: jdwater@mpcb.gov.in |

No. BO/MPCB/JD (WPC)/Refusal/UAN Date: 28/03/2023
No0.0000135371/C0/2303002212

RORYL
To, '*'j;’/
M/s. Castle Realtors Pvt Ltd, 1/378, 378, Mazgaon N

Division, Nesbit Road, Mumbai. § Dispe i
Your Service is Our Duty

Sub: Refusal of Consent to Operate under Section 27 of the Water
(Prevention & Control of Pollution) Act, 1974 and Section 21 (4) of
the Air (Prevention & Control of Pollution) Act, 1981.

Ref: 1. Your application for grant of Consent to Operate (UAN No. MPCB-
CONSENT-0000135371)

2. SCN for refusal of Consent dtd-15.06.2022.

WHEREAS, this office is in receipt of your application for grant of Consent to Operate
under section 26 of the Water (Prevention of Control of Pollution) Act, 1974 & under section
21 of the Air (Prevention & Control of Pollution) Act, 1981 and Authorization under
Hazardous & Other Wastes (Management & Transboundry Movement) Rules, 2016.

AND WHEREAS, this office has issued show cause notice vide above reference (2) for
following non compliances.

1. As per submitted document there is case is filed in Hon’ble NGT vide OA no.
49/2021 from Sayyed Mohammed Sabir Usman, Clarification regarding the same not
submitted.

2. You have not submitted details of final judgment about filed case.

3. Proposed direction issued on 12.11.2021 Your submitted reply is inadequate and not
complied.

4. You have not obtained re-validation of consent to establish.
5. You have given occupancy without obtaining consent to operate.

Castle Realtors Pvt Ltd,/CO/UAN No.MPCB-CONSENT-0000135371/Indus-1d. 183711 (28-03-2023
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‘M7s. Castle Realtors Pvt Lid,/CO/UAN No,MPCB-C( NSENT-0000135371/Indus-Id. 183711 (28-03-2023

N5:43:

AND WHEREAS, ycu have rat submitted the reply to issued SCN & you are not ccmplying
following Cenditions. .
1. You have given the puszession without oktaining consent to establish (Revaiidation)
and Consent to Operaie.

2. Yzu have rot obtainad re-validaticn of Environmentai Clearance.

In view of above, considering the above nonccmpliance, your application for grant of
Consent to Operate is hereby refused under Secticn 27 of the Water (Prevention & Control of
Poilution) Act, 1974 and Section 21 (4) of the Air (Prevention & Centrol of Pollution) Act,
1981. You are hereby directed net to take any effective steps towards cperation of the unit
without permission of the Roard, else Board will initiate legal action as per the provisions of
Environmental enactments.

If you are aggrieved by this order, you may prefer on appeal as per provision in the Water
(P&CP) Act 1974 & the Air (F&CP) Act 1981 within 30 days’ time from the date of receipt of
this letter. ’

-~

gg 2’2772;’; Signed by: Dr. Y.B.Sonta%k‘é"y

8 929 531qg| Joiat Director (WPC) “q-?;

&4a723301] For and on behalf of o

Egg ggggg Mahard?ﬂ_t_;a Pollution Control Board
jdwate r@mpe gmr.lﬁ

02951478 npeb goy.
aécdect6 2023-03-28*)@&42 IST

Copy to: :
1. Regional Officer, MPCB-Mumibai- for information, please.

2. Sub Regional Officer, MPCB-Mumbai I- for information. You shall communicate to
the applicant and Initiate Legal Action against PP through Legal Module.

f MORE V. B. } * | .«
. # GREATER MUMBAI. < I
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